
From:

To

COLLECTORATE : NABARANG PU R

ruo-f 89 rxv*-Bo/2orr.jJJlolclAL 
sEcrloY,*.. 

t 3 ..02..2020

Dr. Ajit Kumar Mishra,OAS(SAG)
District Magistrate & Collector,
Nabarangpur -

The Consultant (Judicial),
National Green Tribunal,
New Delhi.
( iudicial-nqt@qov.in )

Compliance to the Original Application No. 70012019 filed by the
residents of village Dengatotaguda, '-'l

t
Your mail dated 09.19.2019.

ln inviting a reference to your mail dated 09.19.2019, lam to submit

Ref:

Sir,

Sub:

,:

herewith compliance to the original application No. 700/20'19 as per kind orders of

Hon'ble National Green Tribunal dated 16.09.2019 with a request to place the same

before Hon'ble Tribunal for kind consideration.

Yours faithfully,

.#_+\



COMPLIANCE TO THE ORIGINAL APPLICATION NO. 7OO/2019 FILED BY THE
VILLAGERS OF DENGATOTAGUDA.

The Stone quarry situated at Sindhiguda Mouza covered under Plot No. 401 of

Khata No. 414 measuring to an extent of Ac, 9.77 has been leased out to Sri

Bhagaban Nayak aged about 44 years S/o Late Loknath Nayak of village

Dengatotaguda on long term lease basis for four years i.e. from 2016-17 lo 2019-2020

after obtaining consent of State Pollution Control Board, Odisha (OM No, 4346 dated

19.11.16- Annexure-A) and in due obseryance of all other formalities Copy of lease

deed executed between the Tahasildar, Nandahandi and the project proponent Sri

Bhagaban Nayak and registered in the office of the District Sub Registrar,

Nabarangpur vide Deed No. 11331600945 dated 01.09.2016 is enclosed herewith for

kind perusal. (Annexure-B).

The project proponent Sri Bhagaban Nayak has also been issued license to

possess explosives for use for agricultural purpose or in srnall quarry vide license No.

01l2O18 from the District Magistrate, Nabarangpur (Annexure-C) which was issued

basing on the recommendations of the Superintendent of Police, Nabarangpur; the

Tahasildar, Nandahandi and the Fire Officer, Southern Range, Berhampur.

,- The Ta.hasildar, Nandahandi in his report (Annexure-D) has reported that there

is neither school, hospital nor any habitation/village within the radius of one KM from

the quarry and the nearby villagers have no objection on the blasting operation in the

quarry.

ln view of the facts stated above, the complaint made in the petition filed by the

villages of Dengatotaguda that Sri Bhagaban Nayak is operating the quarry illegally

since last three years and there is a school near the quarry is false.

On the other hand villagers of Dengatotaguda as well as Sarapanch

concerned are demanding renewal of the license to start the quarrying operation which

has been stopped since 31.03.2019 on the grounds that non operation of the quarry

has adversely affected the livelihood of the villagers. Copies of the petition submitted

by the villagers as well as the Sarapanch is enclosed herewith (Annexure E & F) for

your kind perusal.

ln this connection it is pertinent to mention here that the project proponent has

submitted application for renewal of Explosive license No. 01 12018 for continuation of

the quarrying operations but the same is pending due to security concerns.

,V'
istrate,

'#-l\'
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E -ntai*: rospch.rayagada @os,pcboa rd' o rg

- ,, REGTONAL OFFICE
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

1't Lane, Kasturinagar, RaYagada
Dist- Rayagada - 765001, Odisha, lndia

iro, LISL\ G lxrlMM/n,qi Ro/RGDA lo6tt6 out. \1'\\'\6
qFFICF T4EMORANDUM

$n conslderaiion, d t*re apSimtiorn bearirq [D f',le 884704 for obtaining Consent to Establish

f*i" grrrxa6qigFsd3 StoareCltlarry @&6 gft{el }taFk ffi}e Sfrate F@tdion Control Eaard has 'Deen

:rr;;s+i: r* csfivey its Esns,eu'rt to Establish under Section 25 of Water (Prevention & Control of

?:ri;rrcr-ri aci, 'tr974 and Section 21 of Air for (Prevention & Control gf Pollution) Act, 1981 for

i.;:an,;facturelprociuOtion of Granite tsouIders of totat production capacity as per the mining plan

ar Sincihiguda Stone euarry at Plot Nlo 401 and Khata No.414 of Minor Mineral Mine Lease

Area of Ac.9.77 (3.953Ha.), At: Slndhlguda Tahasil: Nandahandi in the district of Nabarangpur

,";:- :=is foliowing ccnditions:

GENERAL CONDITIONS:

1 Adequate efiluent treatment facilities are to be provided such that the quality of sewage and

mine drainage water satisiies the standards as prescribed under Environrnent Proieciion

Rule, 1gg6 or as prescribed by the Centrat Pollution Controt tsoard and/or State Pollution

controt Board or otherwise stiputated in the speciai conditions.

2 Ait emisslons from the stone quarry as well as the ambient air quality and noise are to

confornr to the standards as laid down under Environment (Protection) Act,'1986 or as

pr.escribed by Central poilution Board or othenvise stipulated in the special conditions.

l+, fuiequete meithod of disposal of sotirj waste is to be adopted to avoid environmental

*vrsag,t
: ii i:r* Frsponerna s,f rhe st*$te quarrf fatls inients to expand the production capacity, change

in produci rnlx, rnanufactr.rring process anci raw material and add any other device which

m2\/ n2Irqp air potlution, the project proponent has to appty for consent to establish afresh
It'eJ vrvev

cefore taking consent io establish.

5 The stone quarry is to comply to the provisions of Environmental Protection Act, '1980 and

;!-.^ *,raa ^.rade there under with their amendments from time to such as the Hazardous
:ilC I UIUS li

,rvasie (Managernent & Handling) Rules, 1989,Hazardous Chemical Rules,/ Manufacture,

Sicrage & inrport of Hazardous Chemical Rules,19B9 etc and amendments there under' The

cuarry is atso to compty to the provisions of Public Liability lnsurance Act, 1991, if

^ ^^r;^^l.l^dJLJiIUAU]C.

5 The prooonent of the stone quarry is to take up the plantation of indegensious species

arcuni the faciliiy inside the premises



7 The quamy is tc appty fu grant of consent to operate under sedion zflrll of Water
{Frevemtfon & control ef Folluuon } Act, {974 & Air (Prevention & conEol of po[ution) Aci,'{$str at teas eB ffhrw} months bdore operartion of the stone quany and obrain conseni to

s -- 
-s Cc;''seni to esaffi*slt &s grantai wbject to sher statutory clearances ftom Gonemments l:,sra ard f cs Gouernrnent sf &ncr[a as and wlren applicabre.

-i: i- 3CNDTfiONS;

-

Th;s ct3'ms'*ms te estafuSis.h is rgnanted suhlect to executiCIn of sindl-riguda stone
Quarry, $ease dm:fawoaw ef $n* tshagaban Nayak in the district of Nabarangpun.
T:rs sspssnt to establlsh granted under Section 25 of Water(prevention & control oi
PciiuiionJ Act,i974 and Section -21 of Air(Frevention ano control of pollution) Act 1981;-t:3fli i'E the nr:inirr"E p{a* approved by the Geologist & Approving Authority of Joint Director
3e:':eg5'Zcnai Suruey. Keraput under Gdisfra Minerals (Preventlon of Theft ,smuggling and?== '*"li'i-€ a:"-g Reg-iaiio;l cf Possession , storage Trading and transportation)
-- -" =s f l'3 l. a r. s E;:.*iroruriental c ie a rance obiained from s E LAAJDE lAA.-^3 s:3.= r=a;i:g shaii not be carried out rvithin 500 mts of any existing structures such as:-:i=s casis- lt'eirs, grouno water extraction point, water suppiy head works or any other
:-:ss :raj*age structure.
\': 

=;':ing acliviiy shall be carried out in the vicinity of natural/manmade archaeolooical
S,iES

'\;c nr;ning shail take place 6mis belorv ge.ound level,
l''= trrning shall not affect the existingl sources of irrigation or drinking water for industrial
3'.,rc,oses.

l"i:ler scrinkling arrangements shall he provided at all haul roads, transportation roads
rr--arn-)'areas. stack yard and other dust generating points to control fugitive dust emissron.Tr'e umit shai{ rnaintain Anrbient air quality [n order to meet the prescribed standard as per
t;alro,nal Ambieni Air Quality Standard.
r';'*i rinttrng is io be aciapted to controf dust ennission. Drilling and blastlng shall be done onlylr riii}*s'eo expfosiire agenl by the proponent after obtaining required approvals from
.r':ip3ii=ni auihcniires ano the unit shafl use the delay detonators
:saciig ar':d untoacjing activriies inclucling all transfer points should have efficient dust
:onirot systeni a r;'an gements.
T:e sceed ol ihe vehicle shail be controlled in order to reduce the dust emission and the
L-Js[\r rEsterreis shall oe carneci out by covered vehicle. The vehicle must have obtained
r.g:ii::cn uiicer control cenifi cate.
lre un:t shail provicle adequate retaining wall, garland drain with check damps and setling
ranir for control of surface runoff.
Ti:e OB shall be properly stacked in the earmarked area as per the approved mining plan
ard il should not cause any environmental problems.
lrc sione crusher shall be installed inside the lease hold area without obtaining clearance
ircrn appropriate authority.
,i,1er the completion of the mining operations or on expiry of lease period, the mine authontri
srralifrll and levelthe quarry area in orderto make safe for the inhabitants.

,L
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--"i-ne crcconent sha[f take me.cessary measures to ensure no adverse impact cau'sed due to
*nir,,ng 

actt,",itles on the hurnan h.doitatiions existing nearby.

The uni't shalt ptani the trees as p€rthe mining plan in very year.

F,ejacieC stones shalt be dispcsed off on low lying areas inside the mine lease hold area in

proper n'ianner without causing any environmental pollution.

The unii shall abide by ihe provlsions under E.P Act, 1996 and other rules framed tlere
. rnrior

The Board rnay impose funher conditions or modify the conditions as stipulated in this order

dulng instaliation and i or at the time of obtaining consent to operate and may revoke this

order in case the stipulated conditions are notimplemented and / or information are found to

have been suppressed / wrongty furnished in the application form.

REGIONAL OFFICER

Sr:i tshaEaban Nayak
Sindhiguda Stone Quarry
At. Sindhigqda PO - Nandahandi
Dist, Nabarangpur

Menic Nc__---_----Dt-_---
Copy fc;'waieled tc

t ildember Sscretary, Stale Porlltr,urlrron C,onirol Boar:d, Odisha, Bhuban,qswar

?. ColleCor & Ct,sirruci f,,{lagtsinate, l'{latb,aran'g'p'ur

3. D.F.O, h{ahaira,nrgq'Ptirr

4, Geohgis+r. J.trorlnt Dureotor GmilioEy., Z'o'nall Surv'ey, Korap'ut

5 Tetr's.iiCrar, Ntandahandi

6. Oopyr io Guard fi,le
\\\

REGIONAL OFFICER

G
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STANDARD AGREEMENT DEED FOR LONG TERM LEASE OF SAIRAT (SINDHIGUDA STONE

QUARRY) FOR THE PERTOD FROM 2016-17 TO 2A19-2a

THIS INDENTURE made thts 31't August-2016, Between lhe Tahasildar Nandahandi Smt

HEMALATA MAJHI, aged about 54 years, W/o Sri ARJUN BHAGAT, Resident of Revenue

Colony Majhiguda chowk / Po-Majhigda, Dist. Nabarangpur (Odisha) Presently working as

Tahasildar, Nandahandi, Ps-Nabarangpur, in the district of Nabrangpur (Odisha), on behalf of

COVE nNOn OF ODISHA (hereinafter called the "Lessor")

And

Sri BHAGABAN NAYAK, aged about 44 years, S/o Late LOKNATH NAYAK, Prof-Cultivation,

resident of Vill-Dengatotaguda, Po-Sindhiguda, Ps-Nabarangpur, Tahasil-Nandahandi/ Dist.

Nabarangpur, Odisha (herelnafter called the "Lessee" which expression'shall where the context

so admits be deemed to include his heirs, executors, administrators assignees) of the other part.

WHEREAS the lessee has applied to the competent authority concerned for a quarry

mining long term lease for the financial year 2016-17 Io 2019 20 (Minor Mineral) in accordance

ivith the provisrons of the Orissa Minor Mineral Concession (Amendment) Rules-2014 and

subsequent anendment of 2015-.16 in respect of the lands described in Pad-l of the schedule and

has deposited as sum of total of Rs. 10,000 (Rupees Ten thousand) only toivards security

deposited (Ernest Money Deposit) vide Bank Drafi Nc 083256. dtd 16-10-201 5. SBI

Nabarangpur. As per mining plan prepared by RQP ano rL-ri;,,approved by the DD Mines, Koi'aput

and SEIAA Odisha, Bhubanesrvar v de OMMC no'18/2015-16 in Letter No. 633/2016 dtd, 19-08-

2016 vide PR No. 82512016, dtd 19-08-2016. The lessee has to deposit royalty charges of Rs.

14,29,110/- (Rupees fourteen lakhs twenty nine thousand one hundred ten) per cum @ Rs.

201/- upto 7110 cum only for four years i.e. 2016-17 to 2019-?0 towards Royalty charges.,M: @slflr;nry,6
Lessee

-(r
'e'Registration 

!D N!;

,i Hi[llll,:1,']']i fi7ry;za @.Y 
^'#i"i:::#:W:A,1,lr[,tu6i:16 */:/Pgd)/or,aalb

,r,**fno-**,*'-61*,PY":::iF}
NabararrgPtrt
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AND WHEREAS the competent authority has communicated his approval to the grant of lease on

the terms, covenants and conditions herein.after contained. ,
NOW THIS INDENTURE withnessth as follioi,vs-

The lessor hereby demises to ,the les.s,ee the land described in part-l of the schedule

hereunder written and delineated in map lryereu,n(o annexed.

The said demises pieces of landl ,ariC qiuail-il-y thereon shall be held by the lessee for a term

of the financial year 2016-17 lo 2'Affi-2'0, upto'4 y,e.ars frorn the date on which this executed

deed is registered under lndian Reglistrart;lo,q A'cit arnd Orissa Registration Manual subject to

the terms covenants, conditions lherr,eiilnaften provided.

INWIIiNESS Wl-IELREOF these presernts hav,e boern execruted in rnanner hereunder appearrng the

day and year finst above written.

PART-I

(Location and area of the lease)

Village -SINDHIGUDA

Plot no. 401

Khata No.414

:Approved for. Ac. 9.77 cents. (Nine acres seventy seven cents)

R.l. circle-SINDHIGUDA

Tahasil-NANDAHANDI

District-NABARANGPUR

Patharbani Kissam (STONE QUARRY)

As pertheapp.roved Mining Plan and approved by the SEIAA BBS'R.

The term of lease deet for 4 (four) years commences from the date of agreement.

wnfir*frrq6i
Lessee

G
_1

-
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Endorsement of the certificate of admissibility
Admissible under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1
schcdule 1-A No, 35o Fees paid : A5(b)-28783,, Usercharges-220,Total 29003

Page 1 ofr

of 2008) Act 1899,
l':-

Date: O1lO9 /2016

;\g -- - ri\ ,tc\E
Sig nature ot nelisteii i.rg oitic".

Endorsement under section 52
PrilscnLed ior registration ln the office of the District sub-Registrar NABARANGpuR between the hours of 1o:30
Al'1 and 2:30 PM on the Ot/09/2oL6 by TAHSILDAR NANDAHANDI sMT. HEMALATA MAJHI , son/wifc of

, of AT-TAHSIL OFFICE, NANDAHANDI , by caste , profession and finger prints affixed,

h\*4
Signature of Presenter / Date: Ot/09/2OL6

Endorsement under section 58
Execution is arlmitted by:

!'1" --
TAHSILDAR
NANDAHANDI I
HEMALATA MA

SUDHIR NAYAK

Wtl6ti'"'Wf'

Thumb lmpression S ig natu re

Photo Thumb lmpression Signature Date of Admission ot
Execution

SMT.
\JHI

,-.. 1ffi9#.r
J
ei

01-Scp-2016

24068998.!

SOMNAT}.{ NAYAK of AT-DENGATOTAGUDA, NABARANGPUR by

Date of Admission ol
Execution

r
J

-a"

7
t'

lrttlr. '1 92. I (rti.l 2.254/:\clrrini DSIi.ii:nclolscr-r-rcnt/Prinllrnclorsemcnl.aspx?id-l 331600g5-5... g 131201()
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LICENCE FORM LE.3
(See Article 3 (a) to (d) of Part 1 of Schedule IV of the Explosive Rules, 200g)

License No. O1 I 20tg
Annua-l Fees Rs. IOOO/-

01. License is hereby granted to:

Sri Bhagaban Nayak,
S/o Liknath Nayak
At: Dengatotaguda,
City: Nabarangpur, Dist: Nabarangpur,
State: Odisha, Pin Code: --
Police Station: Nabarangpur,
Railway Station/ Steamer Ghat: Jeypore
Phone: 933724a114

02. Status of the licensee: Individual

License is valid for the foilowing purpose: License to possess
explosive for use in Sindhiguda Stone euarry.

License is valid for the following kinds ard quantity of explosives:

05. The licensed premises shall conform to the fcllowing drawing(s):
Drawing No.... dated.
Drawing No.... . dated,
Drawing No.... dated

06.

o
Llcense to possess for use, for agricultural purpose or in small quarry,
explosives not exceeding 25 kilograms of class l,-2, or 3; 15oo numbers of
detonators; and 1500 meters of Detonating Fuse or Safety Fuse at any one
time in a magazine

03.

04.

07

The licensed premises are situated at following address:
Khata No. 414, Plot No. 4o1 , Ext. Ac.9.z7 vllage: sindhiguda,
Tahasil: Nandahandi, police Station: Nabaransnu:r
District: Nabarangpur, State: Odisha,
Railway station/ steamer Ghat: Jeypore, phor.e: gogzz4a],t4.

The licensed premises consist of the following facilities:
Rzr,@,{!i exl4t*l ti2, w

st
No

Name and Description Class &
Division

Sub
Division,
if anv

Quantity at
any one
time

01 Nitrate Mixture 2 c 25 Kilosrams
o2 gafety Fuse UN 1,1 C 1500 Meters
03 Detonating Fuse UN 1.1 0 1500 Meters
o4 Detonator EPl OO UN 1.1 C 1500 Nos.

^!vdr;;ry,r=LW,vg"L* l--fl$)
.#i.,
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The license is granted subject to the provision of the Explosives Act,

1884 as amended from time to time and the Explosives Rules, 2008

framed there under and the conditions, additional conditions and the
following annexure:

(i) Drawingl (showing site, constructional and other details) as stated in
serial No. 05 above.

(ii) Conditions and additional conditions of this license signed by the
licensing authoritY.

(iii) Distance Form.
(iv) Annexure

the explosives but he cannot store the(u)

09.

The licensee is allowed to use
explosives.

This license shall remain valid till 31st day of March, 2018.

This license is liable to be suspended or revoked for a4y violation of the Act
or rules framed there under or the conditions of this license as set forth
undet SET- VII to SET- IX wherever applicable, referred to in Parl 4 of.

Schedule V or if the licensed premises eire not found conforming to the
description shown in the plans and annexure attached hereto.

of 2O18

ciminal offence under the laut.

Memo uo 1) * t2oLg
Copy to Sri Bhagaban Nayak,

Dengatotaguda, Police Station: Nabarangpur,
for information and necessary action.

Memo lu"l€- l2oL8
Copy forwarded to the Super

Nabarangpur/ Assistant Fire Officer, Nabarangpvrl
Nandahandi for information and necessary action.

Dated | 6f't j'AX';
S/o Loknath Nayak, At:
Dist: Nabarangpur, Odisha

Magistrate,
Coliector

of Police,
Tahasildar,

\r- Nabarangpur
aKW Drstsrct 

T,X*ffirt 
corecror

Collector & Dtstrrict lllaglstr:ats,

, Collector & Diitrlct Magistrate,
\b- -- Nabarangpur

7r.f;i t' DllUfct illagsi.atr, & Co[ec:,r
Statuto ry Warning: Mislwnd-ting and. misuse' of explo siues s f&#dUfrS,f:ttttte s eious

d'?
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O F l.I C' E 0 F THE TAI IAS ILD A f{., i\iANDA }IAN i) I
DISTRICT: NABARAN6PUR, (ODISHA)

--'a --,1.'-ep-3.)r

iisd:)
\:_l;..1,

E - m a i I : 114g|lahaS"ll@e4adGe.11, p h . : 058 5 8 -22e7 s 5

.a

No:.. l 9t €).... / xv-1 s na17

To

Sub:-

The Additional
Na ba ra rtgpu r.

Submission of
desired in point
Tahasil, as per

l,) Yaur Letter
2) Your Letter
3) Yourr Letter

Ref :-

Sir,

li', ir',r. i.irtg t-: ',.he la: i,.;:"s cl i:ec rri-;.-.\i il ilri ll"ic .-aptiilrtr:;i sui';ject, I am to

furnish here vrith rir i: cir.t;ii errq,,.iiry r.ci.)cr-i;r1i 5r6;lt .)I .hillQsi';e licerrse as de:;ircrl in

Point No o1 tc c4 li: tnc;lore said lctters '-l-hi: e rrili;iry tiaie o;r-:hrr i':et'eri[ie 5up:i'i'i:crr

of this'Iahasil in the fcrllouring Stone quarries along rvith tlie Rel'enue lnsptctor of thtr

concerned R.l.circle, vyhieh are felt good by tl''ie undei'-signed anil fulfill the enquiry

rnade related ori ii.;* irtiiitcr;i5 p:r:i p;:iic;riil;;'l i:'Jr;-i'r-,iE" U-l '

5,i, r:i.l11r-;iry teiicrts arc i:rrclos+:d hci't v':irir for yr-'ur rr:a;riy i'efurt'.tic-

separately for riliting 'i'urli'ir:r stcp: at YN L:l' !{jirc:.

Eelgoan Stctte.rLlarry at Eelgoan

Sindhiguda Stctre qurrrr,r at Sinchirlr-rda

Nuagoan- 3 Stcne qLiarrY at NuaSoan-

(

1)

2l

3)

Date: .. /..R...t 6...t2017

District Magistrate,

enquiry report ott grant of Explosive license as

ol to 04 of ttre Sairat sources under Nandahandi

OMMC- Rule-20L4 .

l\o 399/2017 dated LIS/2oL7 .

No 401 /20L7 dated tls/Zafi' .

ivs :i03 /zart dated L/5!LAfi.

f fiis is for f ;;vcul of kinC irrfort'rtatir:n.

Yours

v
E ncloserJ: As abuve.

Taha



DETAIL ENQIURY REPORT ON GRANT OF EXPLOSIVE LICENSE
TO THE STONE QUARRY HOI_DERS.

2l sindhiguda stone quarry at sindhiguda - sri Bhagaban Nayak,
village- Dengatotaguda , project proponent for 05 year l_ong term Lease.

Point related En quiry report furnishecl

There are no 5C/ST. crrltivable L;inri

forest L.,nd & surrcunrJing,r.rith cov.t. Larici oi

SindnigLr rJa stone qLrarr'y',

/

//

/ l1o

I h,r

Digiance of

fiucaticrial

tiie:.siie frorn tlrt:

I rr ;i-itut i r:i n, i-i csuita i,

Any local environment issue

which is likely to generate

adverse public opinion on

issuiance of this Iicense.

The sione quarry of SindhigurJa situ,lted f lot lVo

4L4,Plot No 40L Area- 9.72 Ac, Kissarn- patharbani.

The stone qualry is situated 1.00 l(m from

the village-Dengatotaguda & about 2.00 Kms from

Jhethuguda . There is no treat over the environment.

Both villages have no objection for explosion

oi l-.00

ji:; per long terril le::r.e pcr-rriissli.,n give:n to

s t o n e 1 qr,.r r r:r, t n e i,r i I I a g r. r s rl f fi c r, E ;r i Lt.r. i,: il r.t ili :i a 1 d

.l hetru;llcl.r hrvc rrc t[:je.:iir-:rr fcr ,.'x1r;ii:iinB cl

Minoi- l\4ineral,s and blasting in ihat stone flr,;a,-.1,

I
andi.

puL'lic officr:s rtc.

Any Sbjectioi': from the !oca!

public regarding blasting of

explosives in the said quarry.

Revenue matter such as

involvement r::f any SC/ST. land

Govt. Land and Forest Land etc

Tahasi

*r
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